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SHRI BHUPESH GUPTA : What about 
the other thing ? Mr. Chattopadhyay _______ 

SHRI OM MEHTA : Before Mr. Bhu-pesh 
Gupta raises it, I have already talked to both 
the Ministers who are concerned with the 
subject and they have assured me that they 
will try to make a statement before the House 
adjourns. 

MR. CHAIRMAN : Next item. Mr. K. 
Brahmananda Reddi. 

THE SCHEDULED CASTES AND 
SCHEDULED TRIBES ORDERS 

(AMENDMENT) BILL, 1976 
THE MINISTER OF HOME AFFAIRS 

(SHRI K. BRAHMANANDA REDDI): 
Sir. I beg to move ............................  

SHRI BHUPESH GUPTA (West Bengal): I 
move that Mr. Brahmananda Reddi be more 
present in the House. 

SHRI  K.  BRAHMANANDA  REDDI   : 
Yes, I have got the greatest respect for this 
House; I belong to this House. Sir, 1 move : 

"That the Bill to provide for the inclusion 
in, and the exclusion from, the lists of 
Scheduled Castes and Scheduled Tribes, of 
certain castes and tribes, for the re-
adjustment of representation of 
parliamentary and assembly constituencies 
in so far as such re-adjustment is 
necessitated by such inclusion or exclusion 
and for matters connected therewith, as 
passed by the Lok Sabha, be taken into 
consideration." 
Sir, I do not like to make any lengthy 

speech just now. I would wish to answer the 
remarks made during the discussion at the 
end. I do not want to consume the time of the 
House. But I would just say briefly that the 
question of revising the lists of Scheduled 
Castes and Scheduled Tribes has been under 
the consideration of the Government for many 
years. In 1965, a committee popularly known 
as the Lokur Committee was appointed to go 
into the question and that Commiuce made its 
recommendations.   Those   recommendations 

were considered by the Government. Then this 
Bill was presented to Parliament. Then a Joint 
Select Committee was formed and the Joint 
Select Committee went into that question and 
submitted its report. That report was examined 
by the Government and in the course of their 
consideration of the report of the Joint Select 
Committee there were some matters on which 
the Government could not see eye to eye with 
the recommendations of the Committee. When 
the matter came up for consideration in the 
Lok Sabha, a lot of controversy was generated 
on a few issues and ultimately on account of 
the dissolution of the Lok Sabha in 1970, the 
Bill lapsed. Subsequently there were represen-
tations from several communities and even 
from several Members of Parliament. I 
suppose, and from other responsible citizens 
saying that this matter should be considered 
again. We tried to go into the questions raised 
in the comprehensive report of the Joint Select 
Committee and thought that the matters on 
which there was no controversy or much 
divergence of opinion could be separated from 
the other controversial issues and we should 
bring a Bill and have it passed so that some 
considerable number of Scheduled Castes and 
Tribes, who are not considered just now as 
Scheduled Castes and Tribes, may be 
benefited by reservations and other conces-
sions. Therefore, in the previous session I 
introduced a Bill in the Lok Sabha. As it came 
at the fag end of the session, several Members 
said that they had no time to go into the matter 
deeply and therefore it could better be brought 
up in the next session. T agreed. Now, 
therefore, in pursuance of that I have brought 
this Bill which was passed yesterday in the 
other House with some amendments brought 
by the Government. And I am now before you 
with the same Bill seeking your approval. 

I wish to submit to you that this Bill is a 
non-controversial Bill in the sense that it does 
not seek to exclude anybody who is today 
getting certain benefits. Kindly remember that 
because lot of remarks that might be  
otherwise  made    may    be 
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avoided. This does not seek to exclude anybody. 
The aim of this Bill is simply this : If any 
community is today treated as Scheduled Caste 
or Scheduled Tribe in a certain area of a State, 
we are saying subject to some other factors and 
limitations, that particular community will be 
and should be considered as Scheduled Caste or 
Scheduled Tribe in the rest of the State. That is 
why we call it as a sort of removal of area 
restriction Bill. If in Karnataka or West Bengal 
or any other State certain community is treated 
as Scheduled Caste or Scheduled Tribe in three 
districts or four districts, then subject to certain 
limitations that community should be conside-
red as such in the rest of that State also. That is 
all. That is the limited scope of this Bill. 
Therefore, this does not disqualify or disable 
anybody. This will only confer some benefits on 
about 500 to 600 million people in India and 
mostly from Maharashtra, Andhra Pradesh, 
Gujarat, Karnataka and Madhya Pradesh 
broadly speaking. 

Therefore, this is not a Bill for including 
certain communities or excluding certain 
communities except to the very limited extent 
as has been mentioned. Therefore, if the 
honourable Members are likely to plead the 
case of any community which may deserve 
consideration, but which is not here since the 
scope of the Bill is restricted, those remarks 
may not be relevant. Therefore, I am trying to 
point on to the House the very limited scope of 
the Bill, the non-controversial nature of the Bill 
and the purpose of the Bill which is to confer a 
benefit on a considerable section of the people 
without disqualifying anybody who would  be 
now  getting that benefit. 

The question was proposed. 
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"1.33. The  Committee  regret  to  note 
that   the   percentages  of  recruitment   of 
Scheduled  Castes   and  Scheduled  Tribes 
in the Navy and Air Force are negligible and 
the position in regard to the recruitment of 
Scheduled Castes and Scheduled Tribes in 
the Officers' rank in all the  Blanches of the 
Defence Services is most unsatisfactory. The 
Committee have taken   note  of the  
executive  instructions issued by the 
Ministry of Defence to all Recruiting  
Centres   for   preferential   treatment to be 
given to Scheduled Castes and Scheduled 
Tribes in the recruitment of   Defence   
services.     The   Committee, however, feel 
that the percentages of recruitment of 
Scheduled Castes and Scheduled Tribes in 
the Defence services are indicative   of   the   
fact   that   the   present methodology of 
recruitment followed by the Ministry of 
Defence has served little purpose and has not 
yielded the desired results.    The   
Committee   are  convinced that   unless   
reservations   for     Scheduled Castes and 
Scheduled Tribes are introduced    in  the    
Defence    services; no per-ceptiable 
improvement in the representation  of 
Scheduled Castes and  Scheduled Tribes in 
those services can be expected. Moreever.  
when  the  Constitution  provides for 
reservations for Scheduled Castes and 
Scheduled Tribes in the making of 
appointment to services and nosts in con-
nection with the affairs of the Union or of a 
State; there is no reason why the Defence 
services should be excluded form the 
purview of those  reservations . . ." 

 

"The Committee, therefore, recommend 
that reservations for Scheduled Castes and 
Scheduled Tribes should be introduced in 
the Defence Services forlh-with. The 
Committee feel that it was really 
unfortunate that the Defence Services were 
so far excluded from the purview of 
reservations for Scheduled Castes and 
Scheduled Tribes contrary to the letter and 
spirit of the Constitution." 
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Again, Sir. at page 29, para 1.44 il is said : 
"The Committee also recommend that a 

law should be made whereby the re-
servation orders in favour of Scheduled 
Castes and Scheduled Tribes would come 
into force in the public sector undertakings 
automatically from the date of es-
tablishment of a public sector undertaking 
or the date of issue of such an order by the 
Department of Personnel and 
Administrative Reforms, whichever is 
later.". 

SHRI   K.   K.   MADHAVAN   (Kerala)   : 
Sir, may I know whether this is relevant tc the  

Bill   which   is   exclusively     meant  for - 
ation of Scheduled Castes and Scheduled 

Tribes ? 
SHRI N. H. KUMBHARE (Maharashtra) : 

This is about welfare of Scheduled Castes and 
Scheduled Tribes. So, he can say it. 

SHRI BHOI.A PRASAD : Sir, at page 39, 
it is said and 1 again quote : 

"1.55. The Committee note thai re-
servations in favour of Scheduled Castes 
and Scheduled Tribes have since been 
provided in respect appointments for Class 
II posts and to the lowest grade of Class I 
posts is Scientific and Technical services 
meant for research. However, as pointed 
out by the Committee in their Twentyfifth 
Report (Fif th  Lok Sabha), the Committee 
are of the opinion that time has come when 
the qualified Scheduled Caste and 
Scheduled Tribe candidates should not be 
deprived of their due right of reservation in 
services on the plea of "Scientific and 
Technical posts." The Committee would, 
therefore, like the Government to examine 
their policy or predilection of reservation 
certain posts from the reservation orders on 
the plea of "Scientific and Technical posts". 
In all Scientific or Technical posts, 
including all those in Class I, there should 
be reservation for Scheduled Castes and 
Scheduled Tribes in Services. 

The Committee are in principle opposed 
to any category of posts being exempted 
from the purview of reservations. The 
Committee, therefore, recommend that all 
exemptions from the rule of reservations 
for Scheduled Castes and Scheduled Tribes 
should be done away with.". 
MR. CHAIRMAN : The hon. Member may 

take another appropriate opportunity to 
explain all these things to the Government 
and to the House. 

 
SHRI V. B. RA.IU (Andhra Pradesh) : Sir, I 

do not want to make any speecft. I would like 
to have a clarification from the hon. Minister. 
About the First Schedule, Part I, page 18—1 
am referring to the State of Andhra Pradesh—
under item No. 29, it is mentioned "Sugalis, 
Lamba-dis". Sir, there is another called 
Banjara'. That is a more popular word. Sir, as 
you are well aware, before Andhra Pradesh 
was constituted, it had two paris actual ly—
the coastal area of Andhra and the Telangana 
area of Hyderabad. In the Telangana area of 
Hyderabad, they are styled as Banjaras and 
they have been actually struggling for 
inclusion, and I do not know exactly their fate, 
and we do not know whether the Ministry has 
taken care of them. We do not have the earlier 
list before us. It will be good of the hon. 
Minister if he includes them so that these poor 
people may not go by default. 

PROF. N. M. RAMBLE (Maharashtral: 
Mr.  Chairman,  Sir,   I   rise  to  support   the 
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expectations of the Scheduled Castes and the 
Scheduled Tribes would have been fulfilled. 
But, my submission is that this Bill which is 
brought forward now completely falls short of 
the expectations and the aspirations of the 
Scheduled Castes and the Scheduled Tribes. 

IShri V. B. Raju] Scheduled Castes and the 
Scheduled Tribes (Amendment) Bill, 1976. 
The hon. Home Minister has stated that the 
Bill, is a non-controversial one and has been 
brought forward for a very limited purpose 
and the limited purpose as he defines is just 
removal of certain area restrictions. While 
stating that this Bill is a non-controversial 
one, he also gave the history of the Bill. He 
said that the Bill was brought forward in 
consequence of the Lokur Committee's Report 
and only after that Report the Bill was 
introduced. A Joint Select Committee was 
also formed and the Report of that Joint Select 
Committee of two House is also with the 
Government. But he made a remark that the 
suggestions made by that Committee were 
such—I do not know what sort of suggestions 
were there—that the Government could not 
see eye to eye with the recommendations 
made by the Committee. That shows that the 
suggestions might have been controversial  or 
very  controversial. 

Now, this Bill has been brought forward in 
exercise of the powers conferred by article 341 
and article 342 of the Constitution. As a matter 
of fact. Sir, the first Order came in 1950 after 
the framing of the Constitution. In that Order, 
Sir, if one just takes a look at it, it is stated 
therein that : In exercise of the powers 
conferred by clause (1) of article 341 of the 
Constitution of India, the President, after con-
sultation with the Governors and Rajpra-
mukhs of the States concerned, is pleased to 
make the following order, namely so and so. 

Sir, this 1950 order, according to me, was 
not basically in keeping with Article 341 of 
the Constitution because article 3 11 & 342 
define the Scheduled Castes and the 
Scheduled Tribes which are to be brought 
under Schedules 1 and 2 respectively Article 
341 says : 

Then, unfortunately, because of the dis-
solution of the Parliament in 1970, the Bill 
lapsed and in the last session again a fresh Bill 
was introduced and the hon. Home Minister 
stated that at the time of the introduction of 
that Bill a lot of heat was generated and the 
Members wanted that they should have some 
time to examine the Bill in detail. 

"The President may with respect to any 
State (or Union Territory), and where it is a 
State . . . after consultation with the 
Governor thereof, by public notification, 
specify the castes, races or tribes or parts of 
or groups within castes, races or tribes 
which shall for the purposes of this 
Constitution be deemed to be Scheduled 
Castes in relation to that State....". 

SHRI   K.   BRAHMANANDA   REDD1: j 
This very Bill without any amendment that | 
•was passed yesterday by the    Lok Sabha ! 
was introduced in the last session. The Bill 
that was introduced in 1967 was different. 

PROF. N. M. KAMBLE : That lapsed. But 
the history of the Bill in general is like this. Jn 
the last session the lime of the introduction, as 
he stated, a lot of heat was created. Now, if that 
was so, what was the necessity of bringing 
forward this type of controversial Bill ? Is it 
just to satisfy some such Members who want 
that this Bill should be passed in any form as 
early as possible ? As a matter of fact, Sir, if 
the Bill that was introduced last time was to be 
taken into consideration, along with the 
suggestions of the Members and the 
Committee, the aspirations and the 

Now, these words "tribes or the races or the 
groups within the castes" are very important, 
because in this article 341 there is no mention, 
whatsoever, of any religion. But, 
unfortunately, in the order of 1950, the clause 
3 says : 

"Notwithstanding anything contained in 
paragraph 2, no person who professes a 
religion different from Hindu or the Sikh 
religion shall be deemed to be a member of 
the Scheduled Castes.". 

This was an addition to the direction for 
specifying inclusion  of  the Schedule  Castes 
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over and above the one already given. In 
article 341, there is no mention of the 
religion. However, even if we take this am-
ended order there is nowhere, in the con-
stitution as a matter of fact, the definition of 
Hindu given. However, article 25 of the 
constitution does give an explanation to this 
particular word "Hindu" and it says : 

"Explanation 11. In sub-clause (b) of 
clause (2) the reference to Hindus shall be 
construed as including a- reference to 
persons professing the Sikh, Jaina or 
Buddhist religion, and the reference to 
Hindu religious institutions shall be con-
strued  accordingly.". 
So. if at all they had to make any changes, 

according to article 25, Explanation 11, this 
order of 1950 ought to have included 
reference to persons professing Jain, Sikh and 
the Buddhists but I do not know for what 
reason the Jains and Budhists are excluded. 
Therefore, I feel that the order of 1950, of 
which these amendments are the offshoots, is 
contrary to article 341 and also article 25. That 
is my first submission, And if this is so, then 1 
think that the present Bill is not in order. That 
is my humble submission and, therefore, 
would request the hon. Home Minister to refer 
back this Bill to the Lok Sabha and bring a 
comprehensive Bill which would satisfy the 
aspirations and expectations of the Scheduled 
Castes and the Scheduled Tribes. Not only 
that, Sir. the purpose for which articles 341 
and 342 give authority to or confer power on 
the President is thereby defeated. Sir, I shall 
come to this particular section of the 
Buddhists converted from scheduled caste; 
because I am much cancerned with it. Yes, I 
am a Buddhist myself. 

There is another thing. Sir, which the hon. 
Home Minister said yesterday in I ok Sabha 
that the Members should not think of only 
poverty and try to include the castes and the 
communities because it is not a real test as far 
as the castes are concerned, and the real test 
was untouchabilty. II that is so, I would urge 
upon the Home Minister to see whether the 
Buddhist converts,    especially from  
Maharashtra, suffei 

or do not suffer from this stigma or untou-
chability even after conversion apart from their 
economic or the political status. If that be so, 1 
would certainly urge upon the hon. Minister to 
include this part icular  group of castes, which 
is mentioned in article 341. in this particular 
Order. In the State of Maharashtra and in some 
other States like Madhya Pradesh, Gujarat, 
Andhra Pradesh, Tamil Nadu, Uttar Pra-desh, 
Punjab and so on, many people have converted 
themselves to Buddhists. In Maharashtra 
itself, according to the 1951 Census, their 
number was only 1,80,823 as against the total 
population of 36,10.00,000 odd. The 
percentage was as meagre as .05. If you take 
the 1971 Census, the Buddhist population in 
India was 38,12,000 and odd. Maharashtia 
itself accounted for 32.64,000 and odd. The 
other States accounted for the rest of the Bud-
dhist population in India, such a big slice of the 
population has been suffering for the last 20 
years. They have no political facilities and 
there are no measures for their economic 
upliftment. Leave aside their social status 
because the social status is rather based on the 
religious consideration. We talk of secularism. 
But here in India everything that is done, is 
done against the background of religion, be it 
elections or be it anything else. I would not 
like to take the time of the House by quoting so 
many things pertaining to religious 
discriminations on caste tests, vis-avis the 
scheduled castes and the scheduled tribes and 
the Buddhists. But I would like to mention one 
thing here, namely, un-touchability. I think the 
hon. Home Minister is quite aware of the 
instances where even after conversion, the 
Buddhists, who were formerly scheduled 
castes, are treated worst than the scheduled 
castes. I am ashamed to mention here the 
atrocites committed on these people like 
raping, their women folk making them naked 
and taking them in a procession in the streets, 
polluting their drinking water wells by 
throwing dead corpses of animals and so on. 
So many types of atrocities are there. These 
things are still going on. They are I treated  
worse   than  the  untouchables  and 



19       Scheduled Castes and [RAJYA, SABHA]       Scheduled Tribes Orders       20 
(Anull) Bill. 1976 

[Prof. N. M. Ramble] if untO'.ichability is 
the only criterion, then why don't the 
Government come forward with a 
comprehensive Bill so that such of the 
scheduled castes and the scheduled tribes who 
have been deprived of these concessions for a 
long time, as well as the Budhists-converts in 
Maharashtra and other States who are also 
suffering from these disabilities could be 
included in  this  Order. 

Sir, as I said earlier, this Bill, according to 
me, is not in order because the Order of 1950 
itself is violative of articles 341 nnd 25 of the 
constitution. When we went to the higher 
authorities in the Government including the 
hon. Home Minister, the Chairman of the 
Committee on Constitutional Amendments, 
hon. Shri Swaran Singh and others, we were 
given some hopes and they said 'We do agree 
with what you say'. Many of our leaders and 
many of our delegations met these authorities. 
Many of our memoranda are with them. They 
do agree and say that this should be done. But 
I do not know what prevents them from doing 
this. As a matter of fact, Sir this particular Bill 
relates to policy matters. But in such matters, 
the hon. Home Minister or the other Ministers 
are not taking the responsibility on them and 
they  are  consulting  the  bureaucrats. 

Sir. As you are aware, the bureaucrats are 
dead against these Scheduled Castes and 
Scheduled Tribes. I am saying this with my 
own experience moreover there are so many 
reports of the Commissioner of the Scheduled 
Castes and Scheduled Tribes, also there are so 
many reports of the Parliamentary Committee 
on the Welfare of the Scheduled Castes and 
Scheduled Tribes. If we now clamour today 
for a secular State and a committed judiciary, 
the time has come to say that we also need a 
committed bureaucracy, committed to the 
provisions of the Constitution, particularly the 
provisions meant for the Scheduled Castes, 
Scheduled Tribes :.nd the weaker sections of 
the people. Sir, our beloved Prime Minister on 
many occasions has made it clear that the 20-
point programme and various different 
policies and 

plans of the Government are meant for the 
weaker sections of the society. Hut 
unfortunately, in the matter of policy decisions 
taken by the Government, in the matter of all 
welfare schemes, they remain on paper only 
because the bureaucracy in this country does 
not allow these things to be done. T would, 
therefore, request the hon. Minister that 
instead of bringing such a non-controversial 
Bill and getting it passed hurriedly and that 
too at the fag end of the Session on the last 
day he should bring forward a comprehensive 
Bill. Looking to the heat created—about 
which he himself has said and looking to the 
sentiments of the various Members in the leant 
Select Committee and the representatives of 
the Scheduled Castes and Scheduled Tribes 
who have expressed their views in the other 
House, he should definitely bring forward a 
comprehensive Bill which would, as a. matter 
of fact, stand up and satisfy the aspirations and 
expectations of these weaker sections of the   
people. 

With  these  words,  I   conclude. 

MR. CHAIRMAN : Yes. Mr. Deorao Patil. 
Try to be brief because a number of Members  
are   to  participate. 

SHRI DEORAO PATIL (Maharashtra) : 
Sir, 1 welcome and whole-heartedly support 
the Bill. Under the existing orders relating to 
the Scheduled Castes and Scheduled Tribes, 
some communities have been specified as 
Scheduled Tribes only in cer-tain areas of the 
Slate concerned and not in respect of the 
whole State. This has been causing difficulties 
to the members of those communities in the 
areas where they have not been so specified. 
The present Bill only seeks to remove this 
area restriction. Sir. before going to speak on 
the Bill, the object of which is to remove the 
area restriction in respect of the Scheduled 
Castes and Scheduled Tribes, I must 
congratulate the Prime Minister, Shrimati 
Indira Gandhi. There is no doubt that because 
of the keen interest for the down-trodden, the 
Scheduled Castes and Scheduled Tribes Order 
(Amendment) Bill, 1967, which lapsed in 
December 1970 had been reintroduce- 
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[Shri Deorao Patil] day for the tribals as 
area restriction will be removed by this Bill 
and the tribals living outside the Scheduled 
areas will be treated as Scheduled Tribes in 
all the States of the Indian Union. 

Frori the history of the Bill it is clear that 
the question of removal of area restriction has 
been under consideration from 26th 
November, 1963, that is, for about thirteen 
years. As a result of this Bill, the 
unrecognised Scheduled Tribe population will 
be treated as Scheduled Tribes, and hence 
there will be an increase in the total 
population Scheduled Tribes. Government 
have made a provision in the Bill to re-

been done. The Committee recommendei that 
thev should be treated on a par wit) the 
Scheduled Castes and Scheduled Tribe: in the 
matter of social, educational am economic 
uplift. The Committee have alsc 
recommended the fresh inclusion of som( 
communities in the list of Scheduled Tribes 
They recommended 72 new sub-castes am 
J41 new Scheduled Sub-tribes for iuclusior in 
the list. Therefore, I request the Home 
Minister that this question should be re-
considered and a comprehensive Bill should 
be brought forward. 

estimate the population of Scheduled Castes 
and Scheduled Tribes on the basis of the new 
lists, and to re-allocate the reserved 
constituencies. Therefore, it was very 

Sir. I welcome the Bill and congratulate the 
Home Minister in this regard. 

necessary to pass this Rill during the current 
session of Parliament itself. 

Sir, I was keenly interested in this issue 
since 1963 and I did not lose any opportunity 
in raising my humble voice in the cause of this 
down-trodden community. Therefore today I 
get the entire satisfaction of fulfilment of the 
desired object for which I tried untiringly and 
ceaselessly for more than 12 years. Let it go 
on record — my heart-felt congratulations are 
due to the Prime Minister, Shrimati Indira 
Gandhi, the Home Minister and also the 
Members of Parliament for supporting this 
important measure. I also congratulate the 
Adivasi leaders and workers who took a keen 
interest in this important matter. 

Sir. regarding the inclusion of some of the 
communities in the list, the Committee 
recommended some of the communities to be 
included in the lists of Scheduled Castes and 
Scheduled Tribes. Regarding the De-notified 
Tribes, the Committee received more than 270 
memoranda and representations regarding the 
inclusion of the scheduled Castes and the 
Scheduled Tribes. Most of them were from the 
relatively advanced communities and most oi 
them are from de-notified and nomadic 
communities. The de-notified and nomadic 
communities are scattered all over the country 
J and   their    welfare   work   has   not   so   far 
| 

SHRI N. H. KUMBHARE : Sir, the hon. 
Minister   in   his   brief  speech  referred   to 
the  object  of  the  Bill   and   we  are   told 
that the Bill has a very limited purpose— it is 
only seeking to remove what is called the 
area  restriction.     In  other  words,   if a 
Scheduled  Caste  or  a  Scheduled   Tribe is 
so   relation   to  a  particular  area,   now, with 
this amendment provision, he will be regarded 
as Scheduled Caste or Scheduled Tribe in 
other area.    So far as the object of the Bill is 
concerned, I think the;e will be no 
controversy; and we all welcome the Bill.  But 
I  must say    that    the 12 Noon major 
objective of bringing    this Bill     has     not 
been     accomplished  in  the real  sense.    If a 
Scheduled Caste person resides in one State 
ar.d then for  some   reasons  or  others,   he 
migrates to some other State, why should  he 
not be regarded as a Scheduled Caste ?    In 
the brief speech the  hon.  Minister has made a 
very  touching  reference  to  the  recom-
mendations of the Joint Select Commttee. 
There was a Joint Select Committee after the 
Lokur Committee or Commission had given 
its    recommendations.    The    Joint Select 
Committee was there to examine the entire 
question.    All  that we wanted was that there 
should be an integrated approach. In other 
words, the problems that arise out of 
exclusion or inclusion should be resolved. 
Why should there be a piecemeal approach? 
You   resolve   one  problem   and   allow  the 
other problems to remain, thereby creating 
more problems.    All that we want is that 
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you should have an integrated approach to 
examine the entire thing and to try to find out 
how best we can resolve the problems that 
crop up. So what I was submitting was that 
the Joint Select Committee had considered 
this aspect and they had made 
recommendations to the effect that if a person 
belonging to the Scheduled Castes or Tribes 
migrates to some other State, he should 
continue to be treated as belonging to the 
Scheduled Castes or Tribes. Here. Sir, the 
word "migrate"' ia very important. It is but 
natural that a person may not remain in his 
State for hia vocation, for his employment or 
for some other purpose. He may be bound to 
go to some other State. The word "Migration" 
has a specific meaning in the sense that when 
he leaves that State, he ceases to be a citizen 
of that State, and he becomes a citizen of 
another State. Now, the very simple question 
is that simply because he goes beyond the area 
of a particular State. he ceases to belong to the 
Scheduled Castes or Tribes. This was a 
serious anomaly and it created a serious 
hardship. Therefore, it was demanded that you 
should remove the area restriction on an all-
India basis. Sir, here I would like to make a 
submission that some confusion is sought to 
be created by saying that, well; it would mean 
an all-India list. No, it will not be an all-India 
list. The simple propos'.'.l was that when '.hey 
migrated to some other State, then in that 
State also they should be regarded as 
Scheduled Castes or Scheduled Tribes as the 
case may be. On otnt, the Joint Committee's 
Report was unanimous and secondly, the 
Minister in charge was also a party to that 
decision. Then what was the reason for the 
Government not to adopt it'.' Now the hon. 
Minister says that there has been a con-
troversy. But the hon. Minister has not said on 
which issue the controversy was there. I 
would like to make it clear that there was no 
controversy so far as this mat-s concerned. 
There was no controversy at all. On the 
contrary, the entire recommendation was 
unanimous, and the Government was party to 
it. Therefore. when the Members are so much 
agitated over this issue and when the hon. 
Minister 

knows how much unrest is ihere he '.'homJ tell 
us why they want to have a piecemeal 
approach and why they do not want to resolve 
the problem in toto. 1 would like to know 
from the hon. Minister what was the 
consideration which weighed with the 
Government in not accepting this suggestion. 
Otherwise (he impression would be that so far 
as the problem of the Scheduled Castes 
Scheduled Tribes is concerned, the Go-
vernment does not want to deal with the 
problem with an open mind, and it has got 
some sort of reservation: "Oh, if it is done, it 
will inflate their population. Now they are 
21^- per cent; they may become 30 per cent." 
A very enlightened officer told me that they 
will become 55 per cent. This sort of nonsense 
is going on outside. There are elements which 
are working against us. So, what 1 want to say 
is that at least the Government should accept 
what was thought to be just and proper. It is 
just and proper and simply because a person 
yoes to another State, he does not become 
advanced. He still suffers from social 
disabilities. He still suffers from abject 
poverty. 

Even then he is not regarded as Scheduled 
Caste and he is deprived of all the benefits. 
Therefore, my submission is that the hon. 
Minister should at least take note of this and 
give the reasons as to why the Government 
has not accepted this unanimous 
recommendation to which they were also   a   
party. 

Besides this, the report of the Joint Select 
Committee has also made a recommendation 
in respect of two other important matters. 
They also do not find place in the present Bill. 
I may just invite the attention of the hon. 
Minister to the fact that when this Bill was 
introduced in 1969, there was one provision 
which related to refugees from East Pakistan. 
These refugees who came from East Pakistan 
were certainly to be regarded as Scheduled 
Castes in West Bengal. That means, if they 
were Scheduled Castes, they would be 
regarded as such and if they were Scheduled 
Tribes, they would be treated as such. At that 
time you wanted to confer these benefits on 
these people.    But today where is that 



27       Scheduled Castes cm! [RAJYA SABHA]       Scheduled Tribes Orders      28 
(Amdi)Bill. 1976 

[Shri Deorao Patilj provision in this Bill ? I 
would like the hon. Minister to explain in the 
course of his reply why that provision did net 
find a place in the present Bill. Was there any 
controversy over this ? There was no 
controversy and I know on which issue there 
was controversy. The controversy was over 
the issue of conferring these benefits converts. 
If a Scheduled Tribe becomes a Christian or if 
he becomes a Muslim, the argument was that 
by conversion he loses what is called his tribal 
character and when he loses his tribal 
character he should not be regarded as a 
Scheduled Tribe. That was one point of view. 
The loint Select Committee was in favour of 
excluding such people. The hon. Minister in 
charge at that time thought that it would be 
difficult for him to accept it. And it was not 
accepted. 1 could understand this. Therefore, 
the so-called controversy was restricted only 
to that point and not to Other points. But in 
the name of controversy, the entire beneficial 
provisions have been taken away and 
therefore the Scheduled Castes and Scheduled 
Tribes are very mucn perturbed. They have an 
impression that some element is working 
against their interests. This impresion is well 
bounded when their interests are ignored in 
this manner. 

Then, Sir, I would like to refer to the 
question of Scheduled Castes who have 
converted to Buddhism. My friend Prof. \ 
Kamble has very aptly dealt with this problem. 
In the first place we wall have to examine and 
find out whether any legislation or any 
administrative act has violated the concept of 
our declared policy of secularism. More so 
when we are going to amend our Constitution 
by incorporating the word "secularism" in the 
Preamble. We are now going to say that India 
stands for secularism. Very good. We stand for 
secularism. But this should not be just 
ornamental. We have to display that we are 
secular. Therefore, T say it will have to be 
seen and examined very carefully whether 
every action of ours is within the purview of 
the concept of secularism. No discrimination 
should be made in the name of  religion.    
Therefore,  my  submission   is 

his : When you say that a ScheduleJ Caste 
person, for purposes of special treatment und 
privileges arid rights, should belong to a 
particular religion, does it mean that yon are 
treating all the religions on au equal footing ? 
No. It does mean that there is discrimination 
in the name of religion. In the year 1950, you 
said that the Hindus alone would be the 
Scheduled Cast.: people. In other words, if a 
particular group or community satisfied the 
test or the criteria—as has been pointed out by 
the honourable Minister, the criteria should be 
educational backwardness, economic 
backwardness and social backwardness— they 
are still not considered to be a Scheduled 
Caste if they were not Hindus. If a person 
satisfied the criteria, he sheuld be identified 
and earmarked for special treatment. Why 
should his religion come in 7 Why do you 
want to stick to a particulai religion ? If a 
Hindu or if a Sikh or if a Buddhist satisfies the 
criteria laid down, then he should be allowed 
to have that benefit. Now, you want to restrict 
it. It means that you want to favour one reli-
gion only. Is it secularism ? Is it secularism 
when you favour one religion in particular ? 
This was in 1950 and then, after six years or 
so, you provided for the Sikhs also. 1 have no 
objection to that. 1 know that there are 
thousands of Scheduled Caste persons who 
have embraced Sikhism. By embracing 
Sikhism, their conditions have not improved 
at all. There are still Sikhs who do the work of 
scavenging. They do the work of cleaning and 
they are jtill regarded as untouihables. 
Therefore, the Government shosved sotrus 
wisdom and included another religion, that is, 
Sikhism, but that is not enough. It is for the 
Government to examine this aspect and see 
that, irrespective of the religion, anyone who 
satisfies the test is treated as a Scheduled 
Cask- person and. Sir, here is the problem of 
forty Lakhs of Buddhists in this country who 
were Scheduled Caste people once and who 
have become Buddhists now. Sir, the other 
day, I was in the Lok Sabha and the 
honourable Minister was saying: "Well, we 
cannot extend this benefit and we cannot 
provide for bringing the Scheduled Castes 
under the 
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list of Scheduled Castes because of para-
graph 3, which restricts the inclusion of the 
Sikhs and Buddhists." This is our grievance 
By having this paragraph, that is, paragraph 
3, you have done an act which is violative of 
your ideal and concept of secularism and I 
can say without fear of being contradicted 
that if it is examined legally and judicially, it 
will not stand the test of secularism. Such an 
act would not stand the test of secularism and 
it will be quashed as something not seculai 
and as something unconstitutional. This i»  
what we would like the Government to 
examine. And, Sir, this is not the first time 
when this matter has been brought to the 
notice of the Government. No, not for the 
first lime. If the honcuiable Minister sees the 
files, he will find that hundreds and 
thousands of representations have come to 
his Ministry saying that this is an act of grave 
injustice which has been done to them and 
asking Government to do something to 
remove it. The Government must have 
received several thousands of representations 
and would have received deputations and 
would have seen many morchas led by these 
people also. There is a demand for this and 
yet the Government is not preiiared to 
consider this question at all. 

Sir, this is one aspect of the matter and 1 
want to come to the other aspect. The 
Government of Maharashtra realised that 
notwithstanding our conversion we still suffei 
from social disabilities and abject poverty 
and, therefore, they have given us some 
benefit and the State Government has said 
that we are entitled to get all the concessions, 
facilities and benefits which are available, to 
the other Scheduled Caste people. Moreover, 
Sir, the Government of India also has 
extended to us the benefit of Central 
Government scholarships. When the 
Government has given us this scholarship 
facility and when it is given to the Buddhist-
couvert from Scheduled Caste students, by 
implication it suggests that the Government 
is also of the opinion that notwithstanding 
our conversion we have not been able to 
make any improvement so far as the 
educational and social spheres are 
concerned. 

If this is the position, I would like to 
know from the hon. Minister as to what was 
the problem in not including them in the list 
of Scheduled Castes. 

Sir, 1 would not like to take much of your 
time. The hon. Minister has given us an 
assurance that it would be possible for them 
to consider this in terms of an exhaustive 
Bill. If this is so, it will be in the interest of 
serving the cause of our Constitution. 
Otherwise, it will be a black spot; it will be a 
black Act. Why should Government put 
restrictions in the name of religion '.' This is 
fundamental. And in that light. Sir, I am very 
hopeful about diis. 

Sir, as Prof. Kamble has rightly pointed 
out, we met the Prime Minister. She is very 
sympathetic. She also feels that in the name 
of religion discrimination should not be 
theie. And, therefore, our only hope is the 
Prime Minister. We still feel confident that 
the Prime Minister will remove this injustice 
that is being perpetrated. 

[The Yicc-Chairman (Shri Lokanatii 
Misra) in the Chair.] 
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SHRI SANTCSH KUMAR SAHU (Oris-

sa): Mr. Vice-Chairman, Sir, I stand to 
support the Bill because it will immensely 
benefit the Scheduled Caste and Scheduled 
Tribe people who were restricted for getting 
the benefit within a scheduled area within a 
State and who were not getting the full benefit 
of mobility inside the State. It is a forward 
step in the scheme of a national policy 
regarding the welfare of Scheduled Caste and 
Scheduled Tribe people. 

Sir, while supporting the Bill, I would like 
to read out the relevant provisions of the 
Constitution. The Constitution has prescribed 
certain measures to improve the conditions of 
socially and economically backward people 
and to bring them to the level of others. And 
as such they have provided that the President 
of India, in consultation with the Governor 
will proclaim an order and that will be placed 
before the Parliament and that will amend the 
list of the Scheduled Castes and Scheduled 
Tribes. This Bill is definitely a step forward 
because it removes the restrictions on 
Scheduled Castes and Scheduled Tribes 
peoples' welfare benefits were confined to a 
particular area. They can now go to other 
places and they 

28 RSS/76—2. 

will continue to get the benefits within the 
State. This restriction has now been abolished  
inside  the jurisdiction  of the  State. 

But, Sir, this is not a comprehensive Bill. It 
would have been much more welcome if a 
comprehensive Bill covering all the aspects 
for the amelioration of the weaker sections, 
the Scheduled Castes and the Scheduled 
Tribes, of this country had been brought 
forward. In this connection, Sir, I would like 
to submit two or three minor points and show 
to you how these people, by misuse oi certain 
words, have suffered in my Stale. Now, on 
page 12 of the Bill at serial number 24 the 
word mentioned is 'Dewar'. The caste 'Keuta', 
a class of very backward fishermen found a 
place in the list of Scheduled Castes in the 
Order of 1950 but was not mentioned as such 
in the subsequently revised list of 1956. It was 
felt that the depressed fishing folk 'Keuta' did 
not find a place in the revised list because they 
came under the classification 'Dewar'. But the 
spelling of the word TDeww' has raised the 
doubt as to whether it refers to 'Dhewar', i.e., 
the fishermen. Sir. I submit through you to the 
hon. Home Minister that these concessions to 
the bulk of fishermen community variously 
known as 'Keuta' and 'Kaibarta' or 'Dewar'. 
Under Item 24-'Dewar' may be continued and 
necessary clarification or modifications to this 
effect may be made. Sir, I come from a district 
which is a border district adjoining Bengal 
and Bihar. Just as one crosses the river on the 
other side the people belonging to fishermen 
communities are getting the benefits and not 
on this side. There is a long history behind it. 
The then Member of Parliament, Sri Uma 
Charan Patnaik also wrote to the then Deputy 
Minister of Home Affairs in this connection. 
The Scheduled Caste Commissioner also 
wrote to the Orissa Government that the word 
'Dewar' will include other sub-communities 
and they also get the benefits. Due to 
subsequent wrong interpretation the people do 
not get the benefits now. These people sent a 
memorandum to the hon. Prime Minister and 
on that memorandum there was an inquiry by  
the  Stale  Government   and   the  State 
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[Shri Santosh Kumar Sahu] 
Government has also recommended that this 
anomaly should be removed. These people 
belonging to Keuta or Kaibarta are a 
backward people. They serve the society. 
They are economically very backward and it 
should be provided that the caste 'Dewar' 
includes these sub-castes also. 

Now, Sir, I come to another caste 'Bank', 
whom we call barbers. They are doing service 
to the nation. In our list we have included 
Bariki' but not 'Barik'. These people are doing 
immense service to the society. They are 
really serving the society. But we cannot say 
that untouchability should be the criteria for 
judging a Scheduled Caste as we have brought 
in legislation banning untouchability. So, Sir, 
it is basically the economic and social 
backwardness of a caste which should entitle it 
to be categorised as a Scheduled Caste. It is, 
therefore, requested the Bariki Caste should 
also get these benefits and the economic 
standard should be the criteria for declarations 
of Scheduled Castes and Scheduled Tribes at 
the national level. 

I, therefore, want through you to seek 
clarification from the hon. Minister that these 
people who are socially and economically 
backward will be derived of these benefits 
and that because of some anomaly and some 
misunderstanding they will not be debarred 
and allowed to suffer. 

Lastly, Sir, removal of area restrictions by 
the Government of India is a very good thing 
for which the hon. Prime Minister has to be 
congratulated and the people should express 
their indebtedness. I hope, Sir, that when the 
Home Minister brings a comprehensive Bill 
the area restrictions of all throughout the 
country will be removed and he will consider 
all these points. Thank you. 

"The President may with respect to any 
State or Union Territory, and where it is a 
State . . ., after consultation with the 
Governor thereof, by public notification, 
specify the tribes or tribal communities or 
parts of or groups within tribes or tribal 
communities which shall for the purposes 
of this Constitution be deemed to be 
Scheduled Tribes in relation to that State 
(or Union territory), as the case may be." 
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SHRI V. C. KESAVA RAO (Andhra 

Pradesh) : Mr. Vice-Chairman, Sir, I wel-
come this Bill. The Minister has stated that 
this is a non-controversial Bill and I agree 
with him. 

Sir, this Bill has come to the Members only 
today. Of course the Bill had been introduced 
in the Lok Sabha during the last session but it 
was not discussed at that time and the Bill was 
not supplied to the  hon.  Members  of this  
House. 

Sir, there are many mistakes in the 
Schedule. Of course the hon. Minister has 
stated that there is no possibility of including 
or excluding any caste in the Schedule. But, 
Sir, as regards the names of the castes, there 
are many names which are wrong, some with 
the wrong spelling, and some names are 
factitous also. So far as the list of Scheduled 
Castes for Andhra Pradesh is concerned, the 
name against No. 9 is Beda Jangam, Btidga 
langam. Sir, Jan-gam is a caste but what is 
Beda Jangam ? In Andhra Pradesh there is no 
Beda Jangam. Malajangam of course is there. 
So, instead of putting Malajangam they have 
put Beda Jangam here. Now Malajangam who 
are actually a Scheduled Caste won't come 
into this list at all. Probably these 
Malajangams have been agitating for the 
inclusion of their name. Their name has not 
been included but some other name has been 
included here. So also, Sir, is No. 17—
Dakkal, Dokkalwar. Actually the name is 
Dekkala. What is Dakkal ? There is a mistake 
of not putting the correct vowels which must 
be accepted by the officers  concerned  and  
corrected.     Other- 

wise this will give some concessions to some 
other castes and the castes which should be 
Scheduled Castes may not be getting any 
concessions. So also, Sir, is No. 20. Take No. 
20—Dombara is there. It is wrong ; it must be 
Dommara. There is no caste like Dombara in 
Andhra Pradesh. Take No. 21— EUamaiawar, 
Yella-malawandlu. Yelama is a community. 
They are said to be the ex-rulers. Yelamavaru 
we call them. There is some spelling mistake 
here. Here it is said, EUamaiawar. Our Chief 
Minister comes from Yelamavaru community. 
If Yelamavaru also comes under this, I do not 
know where we are going. Take No. 29—
Jambuvulu. They are actually called 
Jambavalu or Jambavantulu. Take No. 52. It is 
Pambada here. It should be Pambala. I would 
request the Minister that his Ministry should 
correct all these mistakes. In the case of the 
Scheduled Tribes also, there is some 
confusion. Many other castes convert 
themselves into the Scheduled Castes and 
Scheduled Tribes in order to get some 
benefits. That is happening. There are Konda 
Reddi and Konda Kapu in the Andhra list of 
Scheduled Tribes. As you know, Sir, Reddis 
are a very powerful caste in Andhra Pradesh. 
They are landlords. Of course, there may be 
one or two poor people also. What are they 
doing ? These people add Konda before their 
names, get concessions, get selected to the 
IAS and IPS. I know of one case. A district 
collector who was a Kapu, a rich community 
in Andhra Pradesh, added Konda before his 
name. Kondakapu became a Schedule Tribe 
and he got himself selected to the IAS. 
Nobody cares for that. Like that, there are so 
many IAS and IPS officers. They change their 
names or add some Scheduled Caste or 
Scheduled Tribe names and come into this list 
and get jobs thereby, cheating the Government 
and getting something. 

As regards my friends here, they have been 
arguing that if a person changes his religion, 
he also should be taken as a Scheduled Caste. 
They change their religion only to hide their 
caste. Chamars and others are becoming Neo-
Buddhists «r Sikhs because they want to hide 
their caste ; 
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they want to tell others that they come from a 
higher caste, so that they may get some 
respect by calling themselves as non-
Scheduled Castes. Like that, they are getting 
into Buddhism or Sikhism or into some other 
religion. So, in the Constituent Assembly it 
was discussed threadbare and it was decided 
that only a Scheduled Caste who belongs to 
the Hindu religion and who worships the 
Hindu gods should be treated as a Scheduled 
Caste. 

But later on, after representations from 
some of these neo-Buddhists or some Sikh 
Scheduled Castes, some concessions have 
been given to them. There is no casteism in 
Sikkhism. I do not know how a Sche-iuled 
Caste man calls himself a Sikh Scheduled 
Caste when there is no casteism in Sikhism. 
There is no casteism in Jain-ism.   There is no 
casteism in Buddhism. 

PROF. N. M. KAMBLE : Probably the 
hon. Member does not know that there are 
Mazbi Sikhs who are treated as Scheduled 
Castes by the Sikhs themselves. 

SHRI V. C. KESAVA RAO : That may be 
your idea. But at the time of the preparation 
of the lists, I was there as a member of the 
Constituent Assembly. It was discussed 
threadbare and it was said that only persons 
professing the Hindu religion and 
worshipping Hindu gods should be treated as 
Scheduled Castes. Now, I do not know why 
neo-Buddhists. . . 

SHRI N. H. KUMBHARE : It may be in an 
Act of Parliament, but it is not in the 
Constitution. Can you show me where in the 
Constitution it is said that this should be 
restricted only to Hindus ? 

THE VICE-CHAIRMAN (SHRI LOKA 
NATH MISRA) : Mr. Kumbhare, you had 
your say. Even supposing that he makes a 
wrong statement, you cannot get up any time 
you want that way. 

SHRI V. C. KESAVA RAO : Another 
thing is, in Andhra Pradesh long back, some 
decades back, there were some Christian 
Scheduled Castes and Christian Scheduled 
Tribes. Even Reddys were sometimes 
Christians.   They had become Chris- 

tians thinking that the British Government 
would give them all facilities. They got all 
facilities including educational facilities. They 
started schools in Christian localities. Now 
what they are doing is—they are actually 
cheating the Scheduled Castes— they are 
calling themselves Mala, Madiga and Chamar 
and they are coming into power. They have all 
the facilities for education, whereas a 
Scheduled Caste man in a village cannot 
educate his child properly. But the Christians 
by calling themselves Mala or Madiga or 
Chamar are getting all the facilities and they 
are coming into power. His father is a 
Christian ; his grandfather is a Christian ; his 
religion is Christianity ; he goes to Church 
everyday ; he marries a Christian "girl. But for 
the purposes of these benefits, he calls himself 
a Scheduled Caste man. Many such cases are 
there. Everyday it is happening. These 
Christians are calling themselves Scheduled 
Castes or Scheduled Tribes and are getting 
jobs. There are many such IAS and IPS 
officers. But the actual Scheduled Castes 
people hardly come up to graduation because 
the difference is there between the Christians 
and Scheduled Castes in the matter of 
education. The Christians send their children 
to good schools, whereas the Harijan boys 
cannot go to a good school. They have to go 
to the village elementary school. So their 
standard will not come up to the level of the 
Christians. So like this, Christians in Andhra 
Pradesh are cheating, by saying that they are 
Scheduled Castes even though they profess 
Christianity and belong to the Christian 
religion. I will request the hon. Minister to 
enquire into these things and see that 
something is done to the Scheduled Castes. As 
regards the lists. I once again request the hon. 
Minister to correct them, whether they are 
clerical mistakes or spelling mistakes. 

Sir, lastly in Andhra Pradesh fhe fishermen 
community has been trying to get included in 
the list of Scheduled Tribes. These fishermen 
live on the sea coast. The State Government 
has also recommended that they should be 
included in the list of Scheduled Tribes. But 
so far it has not been done.   They have sent 
representations 

IShri V. C. Kesava Raol (Amdt) Bilh 1976 



45        Scheduled Castes and [3 SEP. 1976] Scheduled Tribes Orders       46 
(Amdl) Bill, 1976 

to the hon. Prime Minister, the hon. Home ; 
Minister and so many other Ministers also. | 1 
think these fishermen require sympathetic 
consideration. If it is not possible to include 
them now, I will request the hon. Minister to 
consider their inclusion at a future date.    
Thank you. 

THE VICE-CHAIRMAN (SHRI LOKA-
NATH MISRA) : Mr. N. K. Bhatt. He is not 
here. Now, the hon. Home Minister will 
reply at two O'clock. The House stands 
adjourned till 2 p.m. 

The House then adjourned for 
lunch at one of the clock. 

The House reassembled after lunch at 
three minutes past two of the clock, the Vice 
Chairman (Slid Lokanath Misra) in the Chair. 

THE SCHEDULED CASTES AND 
SCHEDULED  TRIBES    ORDERS    

(AMENDMENT) BILL, 1976—contd. 

SHRI  K.  BRAHMANANDA REDDI  : 
Mr. Vice-Chairman, Sir, all the hon. Mem-
bers who were kind enough to speak on the 
Bill have supported the measure and 
therefore my thanks are due to them. Under 
the circumstances, an elaborate reply may 
not be necessary. 

Though I claimed at the outset, in my 
opening remarks, that this Bill is a non-
controversial one and that there could be no 
objection to the provisions of the Bill, still, 
since the honourable Members supporting 
the measure have made certain observations, 
I think they call for a reply. 

I will take up those points one by one and 
try to reply to them to the best ol my ability. 
Shri Bhola Prasad has spoker about the 
delimitation of constituencies no having 
been done properly in the Monghyi district 
of Bihar and he has also said tha recruitment 
is not properly done and tha the reservation 
policy is not being properl; implemented. 
These are, broadly speaking outside the 
scope of this Bill. However, would   like   to   
say   that,   subject   to   cor 

lection, tne delimitation or constituencies is 
done by the Election Commission and, if I 
remember right, a Scheduled Caste seat is 
delimited not only on the basis of census, 
not merely on the basis of the total 
population, but also on the concentration of 
the Scheduled Caste population. It may be 
that in an area, they may be more and it may 
be that in an area, they may be less. But still 
the concentration may be more and, 
therefore, that seat may attract reservation. 
Then —this is also subject to correction—
another impression which we generally 
gather is that wherever delimitation is to be 
made in contiguous constituencies, they 
make the changes. However, I can tell the 
honourable Members that the delimitation of 
the constituencies is purely the job of the 
Elec tion Commission and the Election 
Commission is assisted by the Members of 
Parliament and the members of the local 
committees which are purely advisory 
bodies. 

SHRI SRIMAN PRAFULLA GO-
SWAMI (Assam) : The committee consists 
of members on the basis of 5:5. 

SHRI K.  BRAHMANANDA  REDDI  : 
That is right. Now, so far as the reservation 
policy is concerned, Sir, as you know, it is 
the particular concern of the Government 
that the reservation policy that has been 
made either for the Scheduled Caste or for 
the Scheduled Tribe should be implemented 
both in letter and in spirit. Though there 
might have been lapses here and there on 
account of various factors I do not want to 
go into those details just now. But in later 
years we see that by and large these 
reservation provisions are adhered to. And, 
Sir, it is a matter of gratification also to 
know that even in the IAS, IPS, etc., in 
recent years, all seats are filled by the 
Scheduled Caste and Scheduled Tribe 
candidates. 

SOME HON. MEMBERS : Not all; only 
the   quota   seats. 

SHRI K.  BRAHMANANDA  REDDI : 
Obviously.    Not all the seats, but only the 
seats reserved for them.    It means that. 


